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26l  Written Answers VAISAKHA 13,

Advertisements issued by D.A.V.P. to 
Jantayug, Dalnik Prakash and Pravada

9049. SHRI AMAR ROYPRADHAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state;

(a) the per day circulation figures of 
Jantayug, Daiviik Prakash and Pravada 
published from Aligarh City during 
March, 1977 to March, 1978 on the basis 
of which the advertisements were given 
to them by the DA VP;

(b) wheher Government testified 
the certificates of Chartered Accoun
tants which were submitted by the 
Editors in support of the per day cir
culation figures 0f the above named 
newspapers; and

(c) whether the figures as testified 
by the Chartered Accountants were 
verified departmentally or otherwise?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Advertisements 
to Jantayug and Pravada during the 
year 1977-78 were released on the 
"basis of their circulation for the year 
1975 assessed by Registrar of News
papers at 3000 and 2000 copies 
respectively.

Dainik Prakash is not borne on 
DA VP media list as it has not applied 
for advertisements.

1900 (SAKA) Matters Under 262 
Rule 377

(b) and (c). Jantayug and Pravada 
had claimed incorrect paid circulation 
and they are being asked to explain 
as to why they should not be de
barred for Government advertise
ments in accordance with the adver
tising policy of the Government.

12.03 his.

MATTERS UNDER RULE 377
(i) Reported delay in construction 
OP BROAD GAUGE LINE FROM BONGAK3AON 

TO Gauhati

SHRI BEDABRATA BARUA (Ka- 
liabor): Sir, under Rule 377 1 beg to 
draw the attention of the House to 
the delaying policy of the Govern
ment in regard to the construction, of 
the Broad-guage line from Bongain- 
gaon to Gauhati.

This project which was sanctioned 
by the previous Government was the 
outcome of sustained efforts by the 
M.Ps from North-Eastern region and 
of the various States which they re
presented. Construction work was 
started in right earnest in 1976, but 
since the first year had to be mainly 
devoted to relatively inexpensive 
works like acquisition of land and 
erection of earthworks, only a small 
provision of Rs. 2 crores was made. 
The allocation in the two subsequent 
years must have to be massive, if the 
project was meant for completion. 
The project could have been and 
should have been completed by the 
end of the .financial year 1978-79. 
But there ensued a serious backlash.

In the 1977-78 first budget of the 
Janata Government, the project was 
downgraded and the allocation was 
slashed to Rs. 1.50 crores only. In his 
budget speech this year, the Railway 
Minister was can did enough to say 
that important projecls should be 
heavily provided to complete them 
in three to four years. By only 
nominally providing for the project 
this year also, he has clearly ex
pressed that the Government does
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[Shri Bedabrata Barua] 
not consider this project to be at all 
important. We protested against the 
meagre allocation in the 1977 budget, 
but expected the third crucial year 
to see a minimum investment of Rs. 15 
crores. At least 70 per cent of the 
estimated expenditure should have 
been spent by the end of the third 
year. The Railway Minister in his 
1978 budget just provided a pittance 
of Rs. 2.48 crores which means that 
at the end of the financial year 
1978-79 the total expenditure made 
from the commencement of the pro
ject would be just Rs. 6 crores.

At this rate, the project would take 
more than fifteen years to be com
pleted. We strongly protest against 
this virtual scuttling of an already 
sanctioned project by the devious 
tactic of killing the project by starv
ing it of the necessary funds. With 
out saying so on paper, the Govern
ment has practically backed out of 
the previous Government’s binding 
commitment to provide a broad-gauge 
line upto Gauhati as expeditiously as 
possible.

We fee] badly let down by this ex
traordinary demonstration of callous
ness towards the needs of two crores 
of people living in the N.E. region.

The undeveloped economic, com
mercial and industrial status as well 
as the endemic high price situa
tion of the N.E. area are very much 
the outcome of the bottleneck in 
transport. The absence of a direct 
broad gauge connection with the vast 
producing and consuming centres of 
India has very much contributed to 
this bottleneck.

I call upon the Railway Minister to 
immediately rectify this offence and 
forthwith find at least Rs. 13 crores 
more for this project in the current 
year, so that the work could be com
pleted in two years from now.

(ii) Reported shortage of doctors
AND NURSING STAFF IN DR. RAJENDRA 

Phasah T.B. hospital, Delhi.
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(iii) Need to lay the First Interim 
Report of Shah Commission on the 

Table of the House

SHRI HARI VISHNU KAMATH 
(Hoshangabad): Mr. Speaker, Sir,
with your leave, may I under Rule 
377 mention the following matter of 
urgent public importance, namely the 
First Interim Report of the Shah 
Commission and proceed to make a 
statement thereon:

Sir, it is reported that the Shah 
Commission has submitted its Second


